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HARYANA VIDHAN SABHA SECRETARIAT
Notification
The 26th December, 2018

No.40-HLA of 2018/72/27064.— The Haryana Police (Amendment) Bill, 2018, is hereby
published for general information under proviso to Rule 128 of the Rules of Procedure and Conduct
of Business in the Haryana Legislative Assembly :-

Bill No. 40- HLA of 2018.
THE HARYANA POLICE (AMENDMENT) BILL, 2018
A
BILL
Further to amend the Haryana Police Act, 2007.

Be it enacted by the Legislature of the State of Haryana in the Sixty-ninth Year of the
Republic of India as follows:-

1. This Act may be called the Haryana Police (Amendment) Act, 2018. Short title.

2. In the Haryana Police Act, 2007 (hereinafter referred to as the principal Act), for the words — Substitution of
“State Police Board”, wherever occurring, the words “State Security Commission” shall be  references to

substituted. certain
expressions by

certain other
expressions.

3. For section 6 of the principal Act, the following section shall be substituted, namely:- Sub§titu6t10rfl of
. . . section 6 o
“6. Selection and term of office of Director General of Police.- (1) The State Haryana Act 25

Government shall appoint the Director General of Police from amongst the Indian Police of 2008.
Service officers from a panel of at least three eligible officers borne on the cadre of the State

of Haryana or any other State cadre, who are in the rank of Director General of Police, based

on their service record and range of experience, having a reasonable period of remainder

service left as on the date of appointment:

Provided that such a panel shall be prepared by a committee comprising of the Chief
Secretary, Haryana, the Additional Chief Secretary to Government, Haryana, Home
Department and the outgoing Director General of Police, Haryana or an expert in internal
security as may be decided by the State Government.
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Substitution of 4.
section 26 of
Haryana Act

25 0f 2008.

Substitution of 5.
section 34 of
Haryana Act

25 0f 2008.

(2)  The Director General of Police so appointed shall have a tenure of not less than one year
extendable up to one more year irrespective of his date of superannuation:

Provided that the Director General of Police may be relieved of his responsibilities from
the post before the expiry of his tenure by the State Government in consultation with the State
Security Commission, consequent upon:

(a) conviction by a court of law in a criminal offence or where charges have been
framed by a court in a case involving corruption or moral turpitude; or

(b)  punishment of dismissal, removal or compulsory retirement from service or of
reduction to a lower post, awarded under the provisions of the All India Services
(Discipline and Appeal) Rules, 1969 or any other relevant rule; or

(©) incapacitation by physical or mental illness or otherwise unable to discharge his
functions as the Director General of Police; or

(d)  promotion to a higher post under either in the State or the Central Government.”.
For section 26 of the principal Act, the following section shall be substituted, namely:-

“26. Composition of State Security Commission.- (1) The State Security Commission
shall consist of the following members, namely:-

(a) the Chief Minister as its Chairperson;

(b)  the Home Minister as Vice-Chairperson;

(c) the Leader of the Opposition in the State Assembly;

(d)  aretired High Court Judge;

(e) the Advocate General, Haryana;

® the Chief Secretary;

(g)  the Administrative Secretary In-charge of the Home Department;
(h)  the Director General of Police as its Member-Secretary; and

(1) two non-political persons (hereinafter referred as independent members)
of high integrity, expertise and competence in administration, law
enforcement and security related matters to be nominated by the State
Government. One member shall be a retired officer of Indian
Administrative Service. The second member shall be nominated by the
State Government from the field of public service, legal profession or
social organizations with at least fifteen years experience in that field.

Note.- The independent members shall be honorary members.

(2) In the case of premature removal of Director General of Police, Administrative
Secretary, Home shall act as the Member-Secretary of the Commission and Director General
of Police shall not be Member of the Commission.

(3)  No Serving Government employee shall be appointed as an independent member.

(4)  Any vacancy in the State Security Commission shall be filled up as soon as practicable
after the seat has fallen vacant:

Provided that the Chief Minister may nominate any other Minister as the Vice-
Chairperson in the event of his being the Home Minister also.”.

For section 34 of the principal Act, the following section shall be substituted, namely:-

“34. Police Establishment Committee.- (1) The State Government shall constitute a
Police Establishment Committee which shall consist of the following police officers, at the
headquarter, namely:-

(a) the Director General of Police Chairperson
(b) the Head of State Intelligence Wing Member
(c) the Head of the Administration Wing Member

(d) the Head of Law and Order Wing Member
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(2)  The Police Establishment Committee shall decide with regard to transfer and posting
of police officers of the rank of Inspectors and make recommendation on posting/transfers of
officers of rank of Deputy Superintendent of Police and Superintendent of Police.

(3)  The transfer and posting of subordinate ranks within a police range shall be decided
by the Inspector General of Police of the range.

(4)  The postings and transfer of officers of subordinate ranks within a police districts shall
be decided by the Superintendent of Police of the district.

(5) The Police Establishment Committee may prepare an action plan for improving the
infrastructure facilities, professionalism, general discipline in the service, modernization,
training, welfare of the police personnel and any other work assigned by the State
Government.”.



4062 HARYANA GOVT. GAZ., (EXTRA.), DEC. 26, 2018 (PAUS. 5, 1940 SAKA)

STATEMENT OF OBJECTS AND REASONS

The Haryana Police Act, 2007 was notified on 02.06.2008 in pursuance to the directions of Hon’ble Supreme
Court of India in W.P. (C) No. 310 of 1996-Parkash Singh Vs Union of India and Others. Police is a subject- matter
covered under Entry 2, List II of the Seventh Schedule of Constitution and thus is under the legislative domain of the
State Government.

In order to bring the provision of State Police Board of the Act within the spirit of the above mention directions,
the State Police Board is required to be substituted with State Security Commission. There is no procedure for selection
of Director General of Police. For the appointment of Director General of Police, who is responsible for administration
controlling and supervising the police service to ensure its efficiency, effectiveness, responsiveness and accountability
in the State a transparent procedure needs to be adopted.

Though, in the above direction, the minimum tenure of DGP was 2 years, yet, it is felt that the period of minimum
2 years would be a long period and in order to rule out the possibility of absolutism and complacency, it should be kept
adaptable. Hence, the term of Director General of Police is proposed to be to be prescribed as not less than one year
extendable to one more year. Since, the State Security Commission the apex body to take broad policy decisions, the
removal of Director General of Police is proposed to be made in consultation with the State Security Commission.

A provision is proposed to be made regarding transfer/posting of police officers under section 34 of the Act in
order to bring the same within the spirit of the above mention directions.

Hence the Bill.
MANOHAR LAL,
Chief Minister, Haryana.
Chandigarh: R. K. NANDAL,

The 26th December, 2018. Secretary.
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